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[2nd September, 1983.]
o An Act further to amend the Arms Act, 1959.

Br it enacted by Parliament in the Thirty- fourth Year of the Republic

of India as follows —

»

1. '(1) -This Act may'be c'alled: the Arms (Amendment) Act, 1983

(2) It shall be deemed to have come into force on the 22nd day of

J une, .1983.

2, In sectlon 2 of the Alms Act 1959 (heremafter I‘efeI‘led to'as the

principal Act) in sub-section (1), after clause . (f) ‘the following claube
shall be inserted,. namely — :

‘(ﬁ) “maglstTate” means an Executive Maglstrate under the Code
of Crlmlna1 Procedure, 19735,

_ 3. Sectlon 3 of the _prmmpal Act shall be re-numbered as sub-section
(1), thereof and after sub-section (1);  as' so - re-numbered, the following

sub-sections shall be inserted, namely:—

Cw(2) Notwith.sfanding anything  contained in s@b—section '(1), no
" person, other than a person referred to in sub-section (3), shall ac-

guire, have in his possession or calry, at any time, more than three
firearms: :

Prdvided that a person who has in his possession more  firearms
than three at the commencement of the Arms (Amendment) Act, .

1983, may retain with him any three of such firearms and shall

deposit, within ninety days from such commencement, the remaining

firearms with the officer in charge of theinearest police station or,

54 of 1959,

2 "of ‘1974,

subject to the conditions prescribed for the purposes of sub-section '

(1) of sectlon 21, with a licensed .dealer or, where such person is a
-“member of the armed forceg of the Union, in a unit armoury referred
-'_to in that sub sectlon : .

" (3) Nothing contained .in sub-section (2) shall apply to any
- dealer in firearms or to any member of a rifle club or rifle association

licensed or recognised by the Central Government usmg a pomt 22~

bore rifle or -an air rifle for target practlce :
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(4) The prov151ons of- sub sections (2) to (6) (both mcluswe)
" of gection 21 shall apply inh relation to any deposit of firearms.under

- the proviso to sub-section (2) as they apply in relation to the deposit.

- of any arm or, ammunitio’n under sub-section (I) of that section.”.

4, Sect1on 5 of the pr1n01pa1 Act shall be re—numbered as sub-sectmn
(1 ) thereof and— . :

. (a) ‘in sub sectlon (1) as so re-numbered the prov1so shall be
omitted, . r

e

e

Anrend-
ment of
secti ons.

(b) after sub-section (1) as so re- numbered the followrng sub-

section shall be inserted, namely:~-

“ (2) thwithstandmg anything contained in sub-section ),
‘a person may, without holding a licence in “thig behalf, sell or
o transfer any arms or ammunition which he lawfully possesses

for his own private use to another person who is entitled by -
virtie of this Act or any other law for the time being in force

, to have, or'is not prohibited by this Act or such other law from
‘ hav1ng in h1s possessmn such arms or ammunltlon

Prowded that no firearm or ammunltlon in respect of whrch

. a 11cence is requlred under section 3 and no arms in respect of’
- which a Jdicence is required under section - 4 shall be so. sold or.-

- transferred by any person unless——

- {(a) he- has 1nformed in writing , the dlStI‘lCt mag1strate

B havmg jurisdiction or the officer in charge of the “nearest
police station of his intention to sell or transfer such fire-
arms, ammunition or other arms #d thé name and address
.of the person to whom he intends to sell or transfer such
firearms, ammun1t1on or the other arms and '

+

b) a perlod of not less than forty-five days has exp1red '

after the giving of such information.”.

5 In section 9 of the pr1nC1pa1 Act, in- sub-sectlon (1), in clause (a) —

\

(a) in sub-clause (z) for the words “sxxteen years”, the words
“twenty -one years” shall be substituted;

(b) in sub-clause- (i), for the words “a term of not less than six

* months”, the words “any term” shall be substituted; and

Amend-
mentof -
section 9,

(c) in sub-clause (ii1), for the words end ﬁgnres “Code of Cri-

-” .. Sof 1898, minal Procedure, 1898”; the words and: figures “Code of Cr1m1na1 Pro-’

"‘_ e cedure 1973 shall be substltuted

6. In section 13 of the principal Act, for sub- sectlon (2) the following
sub-sectlons shall be substltuted namely:-

“2) On rece1pt of an apphcatmn the llcensmg author1ty shall

- prescribed time,
17 Law—31.

‘call for the report of the officer in charge of the nearest police station ;I
on that application, and such officer shall send his report within the

Amend-

.mentof -
~ section 13,
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(2A) Thé lieensing authouty, after such mqurry; if any, as f?% may
-gonside; necessary, and after considering the report received undet sitb-
<-seatibnr: (2),, shall; gubject to the other provisions of this Chapter; by order '

Jh Wrrtmg either grant the licence or refuse to grant the .same:

‘ ‘Provided that where the officer in charge of the nearest police station
by noy sehd his Tepoit ofi thig apphcauon within the prescribed time, the _
llcensmg authorrty may, if it deems fit, make such order, after thé expiry

- of the prescrlbed tnne w1th0ut further wartlng f01 that report.”.

shall be mserted namely —

7 In Chapter IV of the ‘principal Act, after section 24, the followmg sections

2?.4A (1) Where the Central Government is satlshed that there is

jisac

extetisive  distuibance of public - peace and tranquility or imminent

":dang’er of such dlsturbance in any area aru that for the prevent1on of

'"offe‘hces mvolr*/lng the ise of arms in such area, it is necessary or ex:

‘_'pe‘alen!t so to dlo it may by notification in the Offi01a1 Gazette_—

(a) specify the limits of such area;

_ By "direct that before the commencement of the_period; specified
““ifl the notification (which period- shall be a period commencing from a
-date not edflier than the fourth day after the date of publication of the .
notification in the Official Gazette); every person having in his posses- -
sion in such area any arms of such description as may be specified in
‘the notification (the arms so specified being hereafier in this section
. Yefeired to as notified arms), shall deposit the same before ‘such com-

 ieéficement in accordance with the provisions of section 21 and for this -

- Purpose the possession’ by such person of any notified ar,ms shali,.
notwithstanding anything contained in.any other provision of this Act -
(except section 41) or in any other law for the time being in force, as -
‘from the date of publication of such notification in the Ofﬁ01a1 Gazette
be deemed to have ceased to be lawful;

*

_ (c) declare that as from the commencement of and until the-
“expiry of, the period specified in the notification, it shall- nt be lawfal
for any person to have in his possession in such area any fn%)tiﬁed arms;

(dy authorise any sich officer subordifdte to he Cental Gov-
ernment or a State Government as may be specified in the noti-
* ficaion;— : :

(i) to search at any time during the period specified in the
notification any person in, or passing through, or any premises
in, or any anima] or vessel or vehicle or other conveyance -of.
whatever .naturé in or passing through, or any receptacle or other

container' of whatever nature in, such area if such officer ‘has

~reason to believe that.any notified arms are secreted by such
petson or in such premises or on such anima] or in such vésse],

vehicle or other conveyance or in such receptacle or other contalner,'- '

(i) to seize at any time during the period specified in the
notification any notified arms-in-the possession of any person in
such. area “or discovered through a search under sub-clause (i),
and detain the same during the period specified-in the notification.
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(2). The period specified in a notification _issued under sub-section

(1) in respect of ary area shall'not, in the first instance, exceed ninety

- days, but the Central Government may amend such not1ﬁcat10n to extend
such period from time {o.time by any period not exceeding ninety days at
any one time if, in the opinion of that Government, thete continues to be in

- snch area such disturbance of public prace and tranqullhty as is referred
to in sub-sectlon (1) or imminent danger thereof and that for the prevention
of oﬁgnCeS 1nv01v1ng the use of arms in such area it is necessary o;’expedlent

‘ ) ... .50 to do. _
20f 1974, © "7 (3) The provisions of the. Code of Crinﬁnal Procedure, ’1"973 relating
to searches and seizures shall, so far as may be; apply to. .any search or
seizure made under sub—secuon (1) : : -
v (4) for the purpose of this S’ec-tion,—— )

- ~(a) “arms” includes ammunition;

(b) where the period- specified in a notification, . as originally
issued under sub-section (1), is extended under sub- section (2), then,
in relat10n to “such notification, references in sub-section (1) to “the
perlod spec1ﬁed in the thlﬁca'[IO * shall be construc:gl as refercnces
to the p@mo.d as §0 .extendad.-

" 24B, (1) Where ‘rhc ‘Centyal. Government is satisfied that there - s
extenswe disturbance. of pubhc peace and tranquillity -or-imminent danger
of such disturbance i any area and that  for the preventlon .of offences in-
volvmg the use of arms in such area it is necessary or exnedtenf fo to -do, it
may, by not1ﬁcatlon in the Official Gazette,— :

(a) speclfy the limits - of such“area: o

(b) direct that during the period specified in the .notification
(which period shall be a period mmmencmg from a date not .carlier

Prohibi-
“tion as to
carrying

" of notified
arms in
or through -
pubhc ’

areas,sitg:

. - than the second day after ‘rhe date of nubhcatlon of the notlﬁcatlon o

in the Official Gazette), no person shall carry or otherwise haVc in his
: possessmn any arms of such .desc cription as may be “specified in the
notlﬁr'a‘non (the arms so snecified being hereafter in this section re-
- ferred to as notified arms) throuﬂh or in any pubhc place ‘in such
area; :

) _(c) authorise any such officer subordinate to the Central Gov-
‘ernment or a State GOVPrnmem s may be specified in the notifica-
‘hon___.

() to seapch at any time duri'no the veriod specified in. the

- potification any verson in; or nassing through, or any premises
“in or formine nart of, or any animal or vessel ar vehicle or other

] convevanm of whatever nature in or passing threugh, or any re-

r‘eptad«a or other container of whatever nature in, any public place

in such area if such officer has reason to believe that any notified
arms are secreted by such person or in such premises or on such

‘animal or in such vessel. V“hlcle or other conveyanca or in such

receptacle or.- ofher containet

(i) to seize at any time durmg fhe per;od spec1ﬁed in the

notlﬁcatlon any notified arms bcmg carried by -or otherwlqe in. .

(g
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the possession of any person, fhrough or in a public place in such
area or discovered through a. search-under sub-clause (i), and
detain the same during the period 'speciﬁed in the notiﬁCation.

__ (2) The period specified in a notlﬁcatlon 1ssued under sub-section
(1) in respect of any area shall not, in the first instance, exceed ninety days,
~ but the Central Government may amend such notification to extend such
. period from time to time by any period not exceeding ninety days at
any one fime if, in the opinion of that Government, there continues to 'be in
such area such disturbance of public peace and tranquillity as is referred
_to in -sub-section (1) or imminent danger thereof and that for the preven- - .«r. .
~t10n ‘of offences involving the use of arms in such area it is necessary or
o . expedlent so to do. .

(3) The provrsrons of the Code of Criminal Procedure 1973 relatmg
to searches and seizures shall, so far as-may be, apply to any search or
seizure made under sub-section (1). . s

2 of 1974.

(4) For the purposes of thls section,—
(a) “arms 1ncLudes ammunmon

(b) “pubhc place” ‘meang any place infended for uge by, or
accessible to, the public or any section of the pubhc and

(c) where the peuod specified in a notification, as ongmally
~igsued under sub-section- (1), is extended under sub-secuon (2), then,
- -fin relation to such mnotification, references in sub-section (1) to “the
» ~period specified in-the notification” shall be construed as . references
lo the period as so extended.”. °

Aniend- - - 8. In section 25 of the principal Act—

. weéntof . - . .
seetion T (a) for sub-sectlon (1) the following sub-sections shall be substitat-
: 125, ': ed namely — . : ~ '

e (1) Whoever—-

(a) manufactures sells transfers; converts, . rebairs, tests
e or proves, of exposes Or offers for sale or trahsfer “or has in his
) possession for sale, transfer, conversion, repair, test or proof any
arms or ammumtlon in contraventlon of secllon S; or

('b) shortens the b'arrel of a firearm or converts an imita-
tion ﬁrearm into g firearm in-contravention of section 6; or

(¢) acqulres has in his possession or carries, or manufac-

tures, sells transfers, converts, repairs,.tests -or proves, or ex-

- poses’ or oﬂers for sale or transfer, or has in his possession for

- -sale, - transfer conversion, repair, test or " proof, any %rohibited
- arms or- proh1b1ted ammunition in contravention of section 7; or

(d) brings into, or takes out of, Iiidia, any arms or ammu-
" nition of any. class or- description in contravention of section 11,

shall be. punishable: with imprisonment for a“term which shall not be
" 7 less than three years:but which may extend to seven years.and shall
B also be liable- to ﬁne — .
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(14) Whoever has in contravention of a notification issued

‘under section 24A in his possession or in contravention of a notifica-
-tion issued under section 24B carries or otherwise has in his posses-
_sion, any arms or ammunition shall be punishable with imprisonment -

for a term which shall' not be less than one year, but which may

extend to five years and shall al‘SO be liable to fine.

(1B) Whoever——

. (@) acquires, has in his possession or -carries any firearm
.- or ammunltlon in contraventron of sectlon 3 or

a

(b) acquires, has in his possession or carrres in any place

_ specified by notification under section 4 any arms of such clags

or descrlptron as has been “specified in that notlﬁcatlon 1n con-
_traventron of that sectron or

(c) sells or transfers any ﬁrearm which does not bear the

name of the maker, ‘manufacturer’s number-or other identifica-

tion mark stamped or otherwise shown thereon as requlred by

- sub-section (2) of section 8 or does- any act 1n contraventron of
'sub section (1) of that section; or '

(d) being a person to whom- sub-clause (i) or sub-clause
(4ii) of clause (a) of sub-section (1) of section’ 9 applies, ac-

quires, has in his possession .or carries any ﬁrearm or. ammuni- -

t10n in’ contravention of that sectron or - .
. r ~
(e) sclls or transfers or converts repairs, tests or proves-
any firearm or -ammunition in contravention of clause- (b) of
-sub-section (1) of sectron 9; or

) bnngs 1nto or takes out of India, any arms or ammu-
kmtron in contraventron of section 10 or

(g) transports any arms or ammunltlon in contraventlon of

,'sectlon 12; or , k _ R

(h) falls to deposrt armg or ammumtron as required by
sub-section (2) of sectron 3, or sub—sectlorn (1) of stectlon 21 or

(i) bemg a manufacturer of, or dealer in, arms or ammuni-

tion, fails, on being required to do so by rules ‘made under
section 44; to nlarntam a record or account or to make therein -
all such entries as are. required by such ruleg or intentionally
makes" a false entry therein or prevents or obstructs the inspec-
tion of such record or account or the making of copies of entries
therefrom or prevents or obstructs the entry into. any premrses
or other place where arms or ammunition aré or is manufactured
or kept or intentionally fails to exhibit or conceals such arms or-

" ammunition or refuses to point out . where the same are or is

manufactured or kept,

shall be punrshable with rmprrsonment for a term whlch sha]l npt be
less than-six months but which may extend to three years and shall a]so

“-be 11ab1e' to fine: : - . S

Provrded that the Court imay for any adequate and ‘speciai

“reasons to be recorded in the judgment 1n1pose a sentence of 1mpr1son,
ment for a term of less.than srx nonths.” ‘

Arms "-(Amendment)i.‘ - _ o gy
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(b) for sub-secllon (3) ‘the followrng sub-section shal] be substrtuted
namely — L

A (3) Whoever sells or transfers any ﬁrearm ammunition or
other arms— : -

(i) without informing the district- magistrate having juris-
diction or the officer in charge of the nearest police station, of
the intended sale or transfer of that firearm, -ammunition or
other arms; ot '

(i) before the - expiration of the period of forty—ﬁve days
from the date of giving such information to such district magis-
trate or the officer in charge of the police station,

in contravention of the prov1srons-of claus_e/(a) or_ elause (b) of the-
proviso to .sub-section (2) of section 5, shall’ be punishable with
imprisonment for a term which may extend to six months, or with fine
of :an amount’ which may exte‘nd to ﬁve hundred rupees or with both 7,

9 For section 26 of the prmr‘lpa] Act the followmg sectron shall be substi-

. tuted, namely:—

“26 (1) Whoever does any ‘act in contraventron of any of the provi-
smns of section 3, 4, 10 or 12 in such manner as.to indicate an intention
that such act may not be known to any public servant or to any person
employed or working upon a rarlway aircraft, vessel, vehicle or any other
-means .of conveyance; shall be pumshable with imprisonment for a term

. which shall not be less than six months but which may extend to  seven
" years and also with fine.. o

(@ Whoever does any act in contraventron of any of the provrsrons -

“-of'section 5, 6, 7 or 11 in such manner a5 to indicate an intention that such -

" act may not be known to any public servant or to anv person employed

_or: workm_g_ upen a__r@}lwav‘ atrcraft, vessel, vehicle or any other means of

-reonveyance, shall be ‘punishable with imprisonment for a term which shall -

not be less than five years but which may extend to-ten years and also with -
iﬁne., i ' R '

‘ (3) Whoever on..any search bemg made under %ef’ﬁ'\n 2? conceals or
s attempts to conceal any abms or ammunition, shall be DUnrqhable with
.. :imprisonment for a term which.may.extend to ten years and also with fine.”.

10. Jh sections 27 and 28 of ‘the.vp-rinr:ipal' Act, for the words “, or with ﬁne,

or with hoth”, the words “and Wwith fine” shall be subsfituted,

11, In section 29 of the principal Act, for the words *six months, or with

" fine of an .amount Whreh may extend to five hundred rupees, or with bofh” the.
wordg “fhree vears, or wr’rh fine, or thh both” qhaﬂ be Qubs’ntuted

12. In section. 30 of the m‘incipaﬂ Act. for the words- 'rhré'e monthq” the
words “six months”-and for the words “five hundred”, the words *two fhouqud”
s“n‘aﬂ e substituted. T : :



~
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i3, In section 34 of the p11nc1pal Act—~

'8 0f 1878, . " (a) for the words and figures. “Sea Customs Act, 1878” the words and
52 of 1962. ﬁgules “Customs Act 1962” shall be substltuted

' oF 1983] . o Arms (Amendment) ' o : a3y
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. (b ) for the word and ﬁgures “section 16”, the word and.figures “‘sec- ‘

tion 58 shall be substituted.

: L 14. In sections, 37 and 38 of the principal Act, for the words and figures
5 of 1898 ~ “Code of Criminaj Procedure, 18987, thé ‘wokds ‘and figures “Code of Criminal
2 of 1974, Procedure, 1973” shall be substituted. o o -

“15. In section 41 of the principal ‘Act, in clause (a), for the words “exempt

any person.or class of persons”, the words and brackets “exempt any person or

- clasy of petsons (eithér generally or in relation to such description of arms and
_ammunition as may be specified in -the notification)” shall be substituted.

e

16. In section 44 of the principal Act,—

(&) in sub-gection (2); in. clause (a),. after the words “hcensmg au-
thorities”, the words “including the areas and the categories of -arms -and:
vammumtlon for Wthh [hey may grant hcence 5" shall be 1nserted

REY A

s . *(b) in sub Seuthll (3) for the words “two sutcessive sessu)ns; and f14f

Amend- -

ment of
scctions
37 and 38,

- Amend-

ment of
section
41,

Amend-
ment of .,
-section
44,

_:___,belore the -expiry of the session in Wthh it-is so laid or the sessmn imme~

,_successwe sessmns aforesald” shall, be substltuted

e

S 4 of.i583.' _ 17. (1) The A'rms (Aﬁie‘ndfnent)v Ordina"néér-'l'g‘SS, is heicby répehl‘eéi.'-'

the pr1n01pa1 ‘Act as amended by the said Ordinance, shall be deemed to- have
been done or taken under the pr1nc1pa1 Act ag amended by this Act

(2) Notw1thstand1ng such repeal aqythmg donge or . any actlon taken under

" diately “following”, e words ‘two or. more siiccessive sessions, and .if,
before the expiry of the session immediately following the session or the_

Repéal‘ o
and
saving. .




